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NOTESOFTHEREGtSTRY 	 ORDERS OF THE TRIBUNAL  

2.01DER DArED 25-4-2001. 

HeaZiMr.S.3.Jefla,1earned Aduitioflal 

tdndiflçj Counsel for the ResOndeflts and silri. s.. 

Dash,learned counsel for the apLiOant on 

N0.259/2001.In this 0. A. the applicant has pr4'1 

for arrear differential salary from 1.1.1936 

to 9.3.1999.Respondents,in their M.A. have 

stat& that it has been decid& to pay the 

applicant the above differential salary and 

the O.A. has become infruciOus. Learned Counsei 

for the applicant submits that a direction shouLd 

be isst-ied to make payment within a specified  

date.In view of this, O.A. is dispos€I o. Jitt) a 

direction to RespOndent N0.3 i.e. the Stitiof. 

DireCtOr,A1l India Radio,alttack to make payment 

of the djfferefltjl arrOUnt as stat& in M.A. wit 

period of 90 cays tro the date of receipt 

of a copy of this order. 

In the  result therefore, the O.A. and th 

M.A. are disposed of with the directions made 

ahOve.No Costs. 
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dwl xm"'  ft (G. NARASIMHAM) 
MEMJ ER(JU DI CI AL) 	 VICE- 
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